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4, Goka Gnana Sundar Singh
o A.V.Ramana

J K. Nagamani

« P ﬂary

o N.V.Ramanamma

é Y.Usha Rani

10.K. Udaya Bhagkari
11.K. N.Kashyap

124 JA.Visusswara Rao
137K, Vi jaya Kumar

14+ G.Ganapathi Rao
15,A.5urash Kumar
16.5.Vimala

17 .,R.J.Madhusudhana Rao
183.V. Narayana Rao
19.%.Gopala Krishna

20 S.Malleswara Rao

21 0.Suryanarayana Murthy
22 K.Chandra Rao

23.8, Ve nka teswarly
2H.P.Uaraprasad
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"And

1+ Union of India raep, hy its
Naw Oelhi,

CGo Complax, Naw Delhi,
3, Chief Postmaster General,
Andhra Pradesh Circle,
Hydsrabad.

4, Postmaster General,
Visakhapatnam Region,
Visakhapatnam.

55 Supdt.of RMS,

Railway fail Service,
V Division, Visakhapatnam

Counsel for the Applicanta -
Cgunsel for the Respondents -

COram :
THE HON*BLE MR.R.RANGARAJAN
AND

THE HON'BLE MR.B.S.JAI PARMESHWAR

J)//

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
AT HYDERABAD

: HYDERABAD BENCH

7

Date of order: 2,-3-20[]0

25,K.5atyamrayana

26, B Indue Kumar
27.V.Ravi Babu
28,/N.Suryanarayana furthy
29.,Mm,.y.Satyalatha
30.Y.V.S5uryanarayammma
31.Raja Ram
32.M.Pratap Singh

33 A Murall
34.1IP.vanitha
35.A.Krishma Rac
36.Y.yisalakshi

37:p¢ V.Ramana
38,P.5imhachalam Naidu
39..Nagasiva Narayana
40 ,R.Kama Raju
41.n,Sheshagiri Rao
42,K.Malathi
43,5,V.5ubramanyam

44 ,5yS.5arma
45.K.Srinivasa Rao
46,1 ,Prabhakara Rao
47.A,.\Veerabrahmam
48,5.5urya Rama Rao

(All the above applicants ara working as Sorting
Assiatants in RMS V Division,yisakhapatrmm)

essApplicants

Secretary, Postal Dapartment,

2, The Dirsctor Gensral(Postal),

<« sR@spondents

Mr.N.Saida Rag,Advocata

Mr.B.Narasimha Sharma,S5r.CGSC

: MEMBER (ADM N)

: MEMBER (JuDL.)
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Grder
{per Hon'ble Mr.8.5.3Jai Parmeshwar,(J))

Heard Mr.N.Saida Rao, learmed counsel for the applicants

%f The applicants have filed this application praying to
éracead against tha respondents for ron-compliance of the

directions given in MA.795/97, dt.27.6,97

|

The dirsctione giv8n in the 0A reads as follows:-

"Accordingly we direct the respandents 1 to 5 or
such of them as is compatent, to grant ths applicaents
seniority with refsrence to their ipitial dats of
appointment. If the existing seniority position is
to be revised that could be dore only with notice
to the parties who may be affected.”

3. The respondents have filed reply stating that tha CP is

ol

)arrad by limitation that the order was passed on 27,6.97 that

ot |

,P has been filed in the year 1999 and that the CP has mot been

i

"iled within ore year from the date of the order that subsequent
o the direction given in the 0A the Hon'ble Supreme Court in
he case of U.0.I. Vs. K.N.Sivada & Others (reportsd in 1997(7)
CC 30) held that the RTP & SDPAs of the Postal department are

t goverrmed by tha Casual Labour Scheme, that they have got
heir oun indspendant schema for absopption and regularisation,
hat in vieu of the decision of the Hon'ble Supreme Court the
pplicants are not entitled to any bemefits as claimed by them
in the 0A that subsequantly the applicants had approached this
. Tribunal in MA,236/99 for implementation of the directions

4hat the said MA was dismiased on 5.7.59, that when this
jribunal did not entertaired ths application or the applicants

or implementing thas directions then the CP filed by them is

o

ot maintaipnable.

]
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and Mr,.B, Narasimha Sharma, learned standing cofingel for Respondents
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44 Tho eppliconta havo filod the rojoindsr. Thoy submit that
thay are eligible Por the roliof claimod in tho GA. Thay roly

o Y [Ty Andnids
0A.1410/95 of the Ernmskulom Donch of ths Tribupal- that the

an the order dt.30.5.94 in 0A,10813/93 ond ordor dt.8.2.96 in ‘
raespondeat doportment havo inplomonted tho sancs Thay rely on
the daocision in SLP.10,191313/1987 dt.11.5.808 and Reviou Potition
{€ivi1) f0.86/89, dt.28.3.90 of tho Hoa'ble Supromo Court of India;|
Se The applicants pray far proconding ageinst tha respondonts
for sonecorplionce of the diroctiams qlyen in the OA. 1 Pact
whan the OA was disposod of tho docision of the Hon'ble Supremo
Lourt was mot keported. Evan the docision Eg?giu@h i tho QA
Folyfing upon sarlief docision ronderad by the Ereolwilom Bench

af this Teibunsl .

6. The Hon'ble Suprerme Caurt cansiderod tho docision of the

£rrﬁku]am Bonch of this Tribumal in the roported coao,
P Tho docision of the Hon*blo Suprano Qourt in SLP 1i0.1%313/19G7
|

‘kinﬂly 802 tho dacision of the Hon'ble Suprame Court in the cosa

-

is mt onmaerite. 1t conmot ho tfaated as a blinding arocodent

af State of Manipur. va Tﬁﬂihﬂﬁti (roported £n 15896 SCC {L&8)1181).

G  uhen the‘Hahiﬁié‘SupfémD‘CGﬂrt rahders & docision o merits
it becones the lauw af the latd, ia vitw 62 Art.i43 of tho
Cr.atitueion of Indias Uhon the Hon'bls Supremdg Court did mt

am——

gred with the order af the Ermbwlan Dopch of this Tribunal

: alving certain roliofa to RTP and $0PAs in tho postal dopartme rt

t en the fespondonts are justifiod in mot giving BF?ntt to the
docision givon by this Teibural in tho 04,

91 In Pact sinilar question came=up'bnfnfa'u@ in BA.689/97
teh decided an 31.3.99: In tho said batth, wo considsrod !

a
i, graator detail, whother tho relisPs cas be grented or rot.

JL
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10, Tha very fact that the applicants Pailed to get ony
directicns inH the MA Pfer Lfmplomcntifg the diredtions agiven
i tha DA suggests that it is not opon for them to Pile this
CP for procseding against the rospondonta.

1t In that viow of the matter the €P is cloaad.

(R:Rangara jan)
fanber (Adnn)

0O tarch, 2000
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